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ISTRY OF SCIENCE AND TECHNOLOGY High Courts are being made. Sofarsince 1983. 
(DEPARTMENT OF ELECTRONICS AND appointment of 41 Chief Justices in terms of 
DEPARTMENTOFOCEAN DEVELOPMENT) Article 217 oftheconstitution of India to outside 
AND MINISTER OF STATE IN THE MINIS- High Court have been made. Interms of Article 
TRYOFPARLIAMENTARYAFFAIRS) (SHRI 222 ofthe Constitution, 22 Chief Justices have 
RANGARAJAN KUMARAMANGALAM): been transferred from one High Courttoanother 
(a)Yes, Sir. and. in addition. 20 puisne Judges have also 

been transferred from one High Courttoanother. 
(b) An experimental wave power plant has 

been installed at Vizhinjam, near T rivandrum in 
kerala. Thetechnologyforgenerationofelectrify 
was successfully demonstrated in October 
1991. 

(c) The expenditure incurred on the project 
.is Rs. 2.4 crores. 

High Court Judges from States 

8374. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to refertothe reply given 
tOUnstarredOuestionNo2376onAugust9.1991 
regarding posting of High Court Judged from 
other states and state: 

(a)thedetailsoftheeffortsmadeforimple-
mentation of the decision so far; 

(b) the States where one-thirdof High Court 
Judges are from other States at present; 

(c) the steps taken to implement this deci-
sion in other States also; and 

(d) the reasons fordelay in this regard? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFLAW.JUSTICEANDCOMPANY 
AFFAIRS: (SHRI H.R.BHARDWAJ): (a) to (d): 
The Govemment have accepted as a policy , 
recommendations of the Law Commission. in 
its 80th Report. that by convention. 113rd of 
Judges in each High Court should be from any 
otherstate. TheGovemmentalsodecidedthat 
this be implemented either by making initial 
appoiIlb i I8f1ISfrom outsideorbyeffecti'lgtrans-
fers.Abeginninginthisdirectionwasrnadein 
January. 1983by adopting the policy of having 
Chief Justices from outside. Pursuant to this 
policy. appoinIrnertJIrofChiefJusticesof 

So far initial appointments of 6 Judges to 
outside High Courts have been made. The pro-
cess of appointment/transfer of Judges and 
Chief Justicesof High Courts in orderto achieve 
the ratio of 1/3rd of Judges from outside High 
Courts has to be gradual. 

Sikkim is the only High Court where, out of 
the sanctioned strength of 3,2 Judges are in 
position and both of them are from outside the 
State. 

Stock of Phosphatic Fertilisers 

8375 SHRI SOBHANADREESWARA 
RAO VADDE Wi" the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment are aware of 
the mounting stock of phosphatic fertilisers in 
the countrythreateningthe viability of the fertiliser 
production units in 1993; 

(b) the estimated unsold stock of these 
fertilisers wilhthe phosphatic fertiliser units and 
the various cooperative bodies in the States: 

(c) thepercentaQe offa" in the sale of DAP 
in 1992 rabiseasooascomparedtotheprecious 
Year: and 

(d)thestepstakentodispose otthe unsold 
stock and help these units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILISERS 
(EDUARDO FALEIRO) (a) and (b) Following 
decontrol of phosphatic fertilisess. imported 
Dia-Ammonium phosphate is available at a 
coosiderabIyJowerpricethanthecostofproduc-
tion of indigenous Dia-Ammonium phosphate. 
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Indigenous manufacturers of phosphatic 
fertilisers have accordingly been finding it diffi-
culttodisposeoftheirstocks. As on 1.4.93, 6.88 
lakh tonnes of Dia-Ammonium Phosphate pro-
duced by indigenous units were reported as 
lying unsoldwit_hthe manufacturers. Taking into 
account both indigenously produced and im-
ported Dia-Ammoniumphos.>hate, the amount 
of stocks lying with manufactures and handling 
agencs as on 1.4.93wasreportedas9.35Iakh 
tonnes. In addition, stocks of Dia-Ammonium 
phosphate with inslitutionalagenciesason 1.4.93 
amounted to 3.081akh tonnes. 

(c) During Rabi 1992-93, Dia-Ammonium 
phosphate sales declined by about 23% as 
compared tothe sales during Rabi 1991-92. 

(d) Certain measures have been taken by 
the Govemmentto reduce the cost of production 
of indigenous phosphatic units and thereby im-
prove therr competitiveness. These include 
abolition of customs duty on import of phospho-
ric acid, refund of customs duty paid on capital 
goodsbyunitscommissionedonorafter1.1.91 
and also concession of 3% in interest rate on 
term loans taken by such units, providedlhatthe 
net interest rate afterthisconcession remains at 
a minimum of 12%. To the extentthecompeti-
tiveness of the indigenous fertiliser units im-
proves, it would be easier to sell their produce 
and avoid large accumulation of stocks. Gov-
emment have in addition to price concessions 
to farmers in the purchase of decontrolled 
fertilisers, also hicked the procurement prices 
of major cereals to compensate farmelS forthe 
increase in prices of fertilisers. All these these 
steps have been taken with a viewtostimulating 
thedemandforfertilisersandhelpindisposalof 
the stocks. 

UNDP AssistanceforLeather 
Industry 

8376. SHRIINDRAJIT GUPTA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have worked 

out any plan or programme to improve the 
leather industry with united nations Develop-
ment Programme assistance; 

(b) if so, the details thereof and the total 
funds received 50 far; 

(c) whether the funds received from the 
UNDPhavebeenrestrictedforthedevelopment 
of leather industry in private sector; 

(d) if so, the reasons therefor; 

(e) whether the Govemment have been 
askedbythestipulationsintheUNDPfundsnot 
to deploy the given resources to the cause of 
deveIopmentofleatherindustry in public Sector 
Undertakings; 

(f) if 50, the details thereof; and 

(g) the action proposedtobe taken toassist 
the public sector leather industry in securing 
foreign buyers fortheirproducts? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI):(a)Yes,Sir. TheGovememnt 
launched a national leather Development 
Programme with UNDP Assistance in April, 
1992. 

(b) The UNDP assisted national Leather 
Development Programme aims at strengthen-
ing the leather industry in India in some critical 
areas such as human resources development, 
research and development, product develop-
ment, pollution treatment and control, export 
promotion, development of support industries 
and development of systems of coordination. 
The UNDP assistance to the programme is 
estimated at US Dollars 15.05miHiontobespent 
over a four year time frame. The amount re-
leasedforexpendituresupt031stMarch,1993 
bylhe UNDP forthe programme are of the ordAr 
of US Dollar 3.0 millinn 




